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2,0RDER DATED 01-05-2003,

Heard Mr. 3.K.Shrma,Leamed Ceunsel
appearing feor the Applicant and MIL.R, d, Rath,
Learned Standing.Ceunseli fer the Railways;
on whom a cepy ©f this Original Applicatien

has deel Eerved.

Applicent;having been removed frem
service in a disciplinary preceedings, after
serving the Railways fer leng 30 years;
preferred an appeal and reminders An@ﬁa
heed having seen paid te his grievances/
appeal, he has filed the present Original
Applicatien under sectisn 19 of the
administrative Trisunals Act,1985, In this
Original Applicatien,the applicant has
tried te explaim the delay in appreaching
this Trieunal.It is the case,as discloéed?
by the ceunscl fer the applicdant, that héﬁin@
faced the remeval frem service, he was
ecenemically crippled down ; fer which he
ceuld net take prempt step te chal lenge

the renwval erder and delayed in appre=ching
this Trieunal,therefore, euuht te se
ccendoened; especially, en Che fuCe of his
repeated representatien te his autheritiesg
Although repeated representaciens cannet
cure the delay and laches, But in the
peculiar facts and circumstances of the case;
especially,when the applicant has faced

the erder @f punishment ®f removal frem
service, even after serving the railways fer

leng 30 years, the Respendents are, hereey,

directed te pass censsquential erders en-Lthe
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appeal eof the applicdnt? netwithstending
the delay in appreaching the Appel late

Autherity, an ety

gefere perting with this case,on

perusal of the materials placed en recerd,

it appears that the punishment ef remsﬁval,
(fer unautherised assence ©f five months, at

the fag end ef his ,after putting 30 years

ef dedicated service;ag% te oe dis-
prepertionately high; which aspect the

Appe. late Agthﬂrity should leck inte while
dispesing ef the appeal;especially en the face
of the judgment rendecred oy the Hel'ole

Sugreme Court of India in the case eof

8. C.CHATURVEDL VRS, UNION OF INDIA AND OLHERS _
(c=perted .in 1996 8CC (L&8)80; AIR 1996 sC 626) ,
Instead ©f threwing him eut of empleyment By
dismissal/remneval, the autherities sught te
have, atz sest, impesed & punisiment ef
cempulsery retirement, while giving déirectien ;
to the Respendents teo pass censequential |
erders on thg appeal of the applicant,within a ‘
pericd of 120 days frem the daﬁe of receipt of
a copy ef this erder/ liserty is alse 'hereby,
granted te the applicant te mak e/can vas
additienal ereunds te his appeal;which he
should de within a pericd of 15 days frem
now,

with the aferesaid eeservatiens
«na directiens, this ‘Original Applicatioen
js @ispesed of at the stage of admissica,

Send coyles of th;‘.s erder te the :

Respondents alengwith paper seck and free_jﬂw :
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~ cepies ©f this order se given te learned ceuns:
(o) ' '
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